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No. 388(2)/VII-V-1-1(K A)-8-2004
Dated Lucknow, February 27, 2004

IN pursuance of the prov’iSions of clause (3) of Article 348 of the Constitution of India, the Governor

is pleased to order the publication of the following Engliéh translation of the Utiar Pradesh Rajkoshiya
Uttardayitwa Aur Budget Prabandh Adhiniyam, 2004 (Uttar Pradesh Adbiniyam Sankhya 5 of 2004) as

passed by the Uttar Pradesh Legislature and assented to by the Governor on February 26, 2004 - —

THE UTTAR PRADESH FISCAL RESPONSIBILITY AND
BUDGET MANAGEMENT ACT. 2004

(U. P. ACT NO. 5 CF 2004)
(As passed by the Uttar Pradesh Legislature)
AN
ACT

to provide for the responsibility of the State Government to ensure fiscal
stability and sustainability, and to enhance the scope for improving social and physical
infrastructure and human development by achieving sufficient revenue surplus, reducing
fiscal deficit and removing impediments to the effective conduct of fiscal policy and
prudent debt management through limits on State Government borrowings, government
guarantees, debt and deficits, greater transparency in fiscal operations of the State
Government and use of a medium-term fiscal framework and Jor matters connected
therewith or incidental thereto.

IT IS HEREBY enacted in the Fifty-fifth Year of the Republic of India as
follows :—

1. (1) This Act may be called the Uttar Pradesh Fiscal Responsibility and
Budget Management Act, 2004.

(2) It shall come into force on such date as the State Government may by
notification, appoint. '

2.’ In this Act, unless the context otherwise requires,—

(a) “annual budget” means the annual financial statement laid before
both Houses of State Legislature under Article 202 of the Constitution;

(b) “currem. year” means the year preceding the year for which budget
and Medium Term Fiscal Restructuring Policy are being presented;

(c) *fiscal dificit” means the excess of—

(i) total disbursements from the Consolidated Fund of the State
(excluding repayment of debt) over total receipts into the Fund excluding
the debt receipts during a financial year; or

(ii) total expenditure from the Consolidated Fund of the State
(including loans but excluding repayment of debt) over own tax and non-
tax revenue receipts, devolution and other grants from Government of
India to the State, and non-debt capital receipts during a financial year
which represents the borrowing requirements, net of repayment of debt,
of the State Government during the financial year;

Short title and
commencement

Definitions
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Medium Term
Fiscal
Restructuring
Policy to be laid
before the
Legislatare

Fiscal Manage-
ment Principles

{d) *Fiscal Indicators” means the measures such as numerical ccilings
and proportions (o gross state domestic product or any other rations, as may be
preseribed, for evaluation of the fiscal position of the State Governiment:

{e) “previous year” means the year preceding the current year;

(fi “revenue dificit” means the difference between reveune expenditure
and revenue receipts;

(g “total liabilities” means the liabilities under the Consolidated Fund
of the State and the public account of the State.

3. (1) The State Government shall in each financial year lay before both
Houses of the Legislature a Medium Term Fiscal Restructuring Policy alongwith the
annual budget.

(2) The Medium Term Fiscal Restructuring Policy shall set forth a five-year
roling tar_gets for the prescribed fiscal indicators with specification of under lying
assumptions,

(3) In particular and without prejudice to the provisions contained in sub-
section (2), the Medium Term Fiscal Restructuring Policy shall include an assessment
of sustainability relating to—

(i) the balance betwcen revenue receipts and revenue expenditure;

(ii) the use of capital receipts including borrowings for generating
productive assets.

(4) The Medium Term Fiscal Restructuring Policy shall, inter-alia, contain—
(a) the medium term fiscal objectives of the State Government;

(h) an evaluation of performance on the basis of the prescribed fiscal
indicators vis-a-vis the targets set out in the budget, and the likely
performance in the current year as per revised estimates;

(c) a statement on recent economic wends and future prospects for
growth and development affecting fiscal position of the State Government;

(d) the strategic priorities of the State Government in the fiscal areas for
the ensuing financial year;

(e) the policies of the State Government for the ensuing financial ycar
relating to taxation, expenditure, borrowings and other liabilitics, lending
and investments, pricing of administered goods and services, guarantees
and activities of Public Sector Undertakings which have potential budgetary
implications; and the key fiscal measures and targets pertaining to each
of these;

() an evaluation as to how current policies of the State Government are
in conformity with the fiscal management principles set out in section 4 and
the fiscal objectives set out in the Medium Term Fiscal Restructuring Policy.

(5) The Medium Term Fiscal Restructuring Policy shall be in such form as
may be prescribed.
| 4. (1) The State Government shall be guided by the following fiscal
management principles—

(a} o maimain Government debt at predent levels:
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(b) 10 manage guarantees and other contingent liabilities prudently, with
particular reference to the quality and level of such liabilities;

(¢} to ensure that policy decisions of the Government have due regard to
their financial implication on future generation;

(d) 1o ensure that borrowings are used on development activities, which
are evaluated to become self-sustained, and creation or au gmentation of capital
assets, and are not applied to finance current expenditure;

(e) 10 ensure a reasonable degree of stability and predictability in the
level of tax burden;

(f) to maintain the integrity of the tax system by minimizing special
incentives, concessions and exemptions;

(8) to pursue tax policies with due regard to economic efficiency and
compliance costs;

(h) to pursue non-tax revenue policies with due regard to cost recovery
and equity; . k

(i) to pursue expenditure policies that would provide impetus to
economic growth, poverty reduction and improvement in human welfare;

(J) to build up a revenue surplus for use in capital formation and
productive expenditure; s
(k) to ensure that physical assets of the Government are properly
maintained; '

(1) 1o disclose sufficient information to allow the public to scrutinize -
the conduct of fiscal policy and the state of public finance; )

(m) to ensure that Government uses resources in ways that give best
value for money and also ensure that public assets are put to best possible use;

(n) to minimize fiscal risks associated with running of public sector
undertakings and utilities providing public goods and services;

(o) to managé expenditure consistent with the level of revenue -
generated;

(p) to formulate budget in realistic and objective manner with due regard

to the general economic outlook and revenue prospects and minimize
deviations during the course of the year;

(g) to ensure discharge of current liabilities in a timely manner.

(2) The State Government shall take appropriate measures to eliminate the
revenue deficit and control the fiscal deficit at sustainable level and build up adequate
revenue surplus. ’

(3) In particular, and without prejudice to the generality of the foregoing
provisions, the State Government shall—
(a) reduce revenue deficit to nil within a period of five financial years

beginning from the 1st day of April 2004 and ending on the 31st day of
March, 2009;
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Measures for
Fiscal
Traansparancy

(b) reduce revenue deficit as percentage of Gross State Domestic Product
in each of the financial years referred to in clause (a) in a manner consistent
with the goal set out in clause (a);

(c) reduce fiscal deficit to not more than three per cent of the estimated
Gross State Domestic Product within the period referred to in clause (a);

(d) reduce fiscal deficit as percentage of Gross State Domestic Product in
each of the financial years referred to in clause (@) in a manner consistent with
the goal set out in clause (¢);

(e) not to give guarantee for any amount exceeding the limit stipulated
under any rule or law of the State Government existing at the time of the
coming into force of this Act or any rule or law to be made by the State
Government subsequent to coming into force of this Act;

(/) ensure within a period of fourteen financial years, beginning from the
initial financial year on the 1st day of April, 2004, and ending on the 31st day
of March, 2018; that the total liabilities at the end of the last financial year, do
not exceed twenty-five per cent of the estimated gross state domestic product
for that year:

Provided that revenue deficit and fiscal deficit may exceed the limits specified
under this sub-section due to ground or grounds of unforeseen demands on the finance of
the State Government due to national security or natural calamity, subject to the
condition that the excess beyond limits arising due 1o natural calamities does not exceed
the actual fiscal cost that can be attributed to the calamities:

Provided further that the ground or grounds specified in the first proviso shall
be placed before both the Houses of Legislature, as soon as possible, after it becomes
likely that such deficit amount may exceed the aforesaid limits, with an accompanying
report stating the likely extent of excess, and reasons therefor.

3. (1) The State Government shall take suitable measures to ensure greater
transparency in its fiscal operations in public interest and minimize as far as practicable,
secrecy in the preparation of the annual budget.

2) In particular' and without prejudice to the generality of the foregoing
provisions, the State Government shall, at the time of presentation of the annual
budget, disclose in a statement in the form as may be prescribed,—

(a) the significant changes in the accounting standards, policies and
practices affecting or likely to effect the computation of prescribed fiscal
indicators; o

(b) as far as practicable, and consistent with protection of public interest,
the contingent liabilities created by way of guarantees; the actual liabilities
arising out of borrowings by Public Sector Undertaking and Special Purpose
Vehicles and other equivalent instruments where liability for repayment is on
the State Government allocations and commitments made by the State
Government having potential budgetary implications, including revenue
demand raised but not realized, tax expenditure; losses incurred in providing
public goods, and services through public utilities and undertaking; liability in
respect of major works and contracts; and subsidy payments and the impact of
the same on the fiscal position of the State including in relation to the targets
referred to in sub-section (3) of Section 4.
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6. (1) The Annual budget, and policics announced at the time of the budget, Measures to

v shall be consistent with the objectives and targets specified in the Medium Term Fiscal gg:‘r‘l)[r)‘ifancc

Restructuring Policy for the coming and future years.

e

>

(2) The Minister Incharge of the Deparument of Finance, shall review, every
half year, the trend in receipts and expenditure in relation to the budget, remedial
measures 1o be taken to achieve the budget targets, and place before both the Houses of
Legislature the outcome of such reviews. The review report shall be in such from as
may be prescribed.

(3) The review report shall explain,—

(a) any deviation or likely deviation in meeting the oBligalions cast on
the State Government under this Act;

(b) whether such deviation is substantial and relates to the actual or the
potential budgetary outcomes, and how much of the deviation can be attributed

to general economic environment and to policy changes by the State
Government; and

(c) the remedial measures the State Government proposes to take.

(4) Wherever there is a prospect of either shortfall in revenue or excess of
expenditure over pre-specified levels for a given year on account of any new policy
decision of the State Government that affects either the State Government or its public
Sector Undertakings, State Government, prior to taking such policy decision, shall take
measures to fully offset the fiscal impact for the current and future years by curtailing
the sums authorized to be paid and applied from and out of the Consolidated fund of the
State under any Act to provide for the appropriation of such sums, or by taking interim

- measures for revenue augmentation, or by taking up a combination of both:

, Provided that nothing in this sub-section shall apply to the expenditure charged
on the Consolidated Fund of the State under clause(3) of Article 202 of the
Constitution:

Provided further that, while adhering to the fiscal years, the State Government
~ will give priority to protecting certain expenditure defined in the Medium Term
Fiscal Restructuring Policy as “High Priority Development Expenditure” (including,
inter alia.) from curtailment or may impose a recede or partial curtailment.
(5) Whenever one or more supplementary estimates are presented to the House
of Legislature, the State Government shall also present an accompanying statement
indicating the corresponding curtailment of expenditure and/or augmentation of revenue
to fully offset the fiscal impact of the supplementary estimates in relation to the budget
targets of the current year and the Medium Term Fiscal Restructuring Policy objectives
and targets for the future year, -
7. (1) The State Government may, by notification, make rules for carrying out Power to make
the provisions of this Act. rules
(2) In particular, and without prejudice to the generality of the foregoing
powers such rules may provide for all or any of the following matters, namely:—

(a) the fiscal indicator to be prescribed for the purpose of sub-section (2)
-of section 3 and clause-(a) of sub-section (2) of section 5;

(b) the term of the Medium Term Fiscal Restructuring Policy referred to
in section 3;
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Protection of
action taken in
good faith

Application of
other laws no
barred ’

Power to
remove
difficulties

With a view to provide for the

- 8. No suit for prosecution or other legal prowedings shall lie against the Staie
Govemment or any officer of the State Government for anything which is in good faith
done or intended do be done under this Act or the rules made thereundcr. '

9. The provisions of this Act shall be in addition to, and not in derogation of
the provisions of any other law for the time being in force.

10. (1) If any difficulty arises in giving effect to the provisions of this Act, the
State Government may, by order published in the Gazette make sych provisions not

years from the commencement of this Act.
(2) Every order made under this section shall be laid as'soon as may be after it
is made, before each House of the State Legislawre, . ...

S ) CO o Pl

" STATEMENT OF OBJECTS AND REASONS.

bp‘bnsibility;of the State Government to.enéiirefiscal stzibility,

wﬂlsetformﬁveyearmllihg‘wgetsofprm“ bedﬁsmlmdwators s

i6) spocitying fiscal management principies to guide the Stato Governnoni.

HRGE

(iii)) requiring the Siaté Government to take appropriate. measures toelnnmate revenue
deficit and ‘containing the fiscal deficit as percentage of GSDP by 3’lst Match, 2009 within the

prescribed limits. -~ -

oA e
RS

(ivj. requiring the Sia{teGoverhmeht to tékeﬁsuitable measures t&én“smp ”"ﬁfaﬁspar'enéy‘ |
in fiscal operations and to minimize as far as practicable, secrecy in the prep paration of the

(V) to require that the annual budget and the policies amioqncéd at the time of budget shall

be consistent with the objectives and targets specified in the Medmm Term Fiscal Restructuring
Policy for the coming and future years. )

(vi) half-yearly reviews of the trends in receipts and e)ébenditure in relation to the budget
by the Finance Minister and placing the outcome of such review before both the Houses of the
State Legislature.
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(vii) requiring the Finance Minister to make statement in both the Houses of the State

Legislature in respect of any deviation in meeting the obligations cast on the State Govrnment
under the Legislation. ‘

(viii) relaxationfrom deficit reduction targets to deal with unforeseen demands on account of

national security or unprecedented natural calamities.

The Uttar Pradesh Fiscal Responsibility and Budget Management Bill, 2004 is introduced
accordingly.

By order
R.B.RAO, -
Pramukh-Sachiv. .-
: ' e o

fourogofio—goflo 969 MR (=) —(2342)—2004—597 sfrai (TG MHE2) |

HoTgogofto—gofto 253 mo Rl —(2343)—2004— 850 sfgi (Fgzyamwde) |



IR TH TRR—YGetdatlo / Qeto—
Bwio / UHodlo—91 / 2008—10 |
TIEN T URE VT FYA ¢

iy

TAE, TR AR
TR Rofa @R a@ wewhe 0

HAI-1, TS (&)
(ST wee Siffm)
e, AR, 19 A1d, 2010
BT 28, 1931 Wb TR

IR Y IWHR
faurd argr—
BEAT 40279-f3-1-10-1(F)-13-2010
TRITEH, 19, HE, 2010

SIEKCRL

IR I WREFT ® ESE 200 B -UelT UWUE MRl ¥ S 9SY o
TTieeTaw AR goie wEy (W) [Uasw, 2010 9 @ 18 A, 2010 B agElR wam A ik g7
SR e YRl wemr 15 W 2010 B w9 H FEAMRY A yEee 30 slga gw weifia
femar e 21 '

I TR U TEd o a9e @y (Hates)

FfgfyEy, 2010 :
(FX weq st Hem 15 99 2010)
[T I sRer REE ®vew ERr wiid ge

TR R [N T R a9 g FRREE, 2004 @ g

B % fg

[ ————
—— e ——————

widfrem
g T $ FHEed 9 H Frfaiag sfafen g9 A g -
1-(1) 7z sfafEm Swy W@y CERNE SEERE R aWe gdy Hhe
(Hefie) srffram, 2010 Fr A | ' A
(2) 77 TH Rei® & Tgw @M AW T OGN STAEEET A
Mad wi | :



2 IR WO JEIENY AT, 19 ATE, 2010

T TR’ 2-3T WY UENN IUEITE A 9ue yET JAtEE, 2004 @

moﬂ gR1 4 § 39 (3) #, ©s (M) SR (9) & WA W e wve @ Ry
uTT 4 WG, ST - ' '
FaTEE

() wEe T MY, IORA & Q8 gRem § R aw ol O
amﬁﬁnﬁmaﬁﬁmwéwmwm%ﬁam
A |

() @ve () ¥ Mife &% Bm ad § od O 3, 5 39 ave
4 fu U @ ¥ A OF, ARd UM 99 J9RA $ §E9d o%
TG 918 B FH FLAT

IR AT FT

I WeN TN IERET A =T g arfiEm, 2004 H IRFEEA T
e ofr el ghfed w0 o qala e e # O = weedEa 9§ a
T AT TR A @ yWE gued § o gl SeeEl & 87 &Y ST Ty mvEr E.
Rl & & 39, JURN wearyfe, Wﬁmmwamﬁmmqmmwﬁq‘a
m%mﬁwmm%mmammqwmmmmmf
FEETEA B FAN AN ad REE B o ¥ IR F0 & T U9 G9E $ Ialie
% T B F o e T ¥

e SR A 4 & I (3) & @ee () 9w (7) F wEew ¥ B ued e
1 e, 2004 & WRW A% Al ol 31 W, 2009 F TG Y A oAy B Rt R,
T T R I B A S ¥ SE ok oorbm R B el s ot oW Ry ™
e 3fe s e 7 A e T g IE B SR B ergEn T a § ad a

0 el Rl ¥ e @ 0o AT 3 99 & AR AT AT R T g 9er
wm*ﬁwmwmmﬁ?ﬁmm%ﬁrﬂ@w%mﬁmmmmﬁw
a1 e gt oY R gt e @ g #war ¥ e & adt ¥ wmr orfdm wE
feAm @ ¥ o opforn & v @S @ swiEG A W@ TEE A B9 HU P I
W%%WWW@W%%WHW%W%ﬁWW
ﬁaﬁmﬁmwﬁ%mmmﬁwem

%ﬁsmmw%ﬁmw()ﬁ?()ﬁﬁsﬁﬁﬁmwxm
W@qm%qﬁrm%wmwmwﬁﬁam%wm@awﬁm
Wﬁﬁmﬁﬁaﬁﬁmmaﬁw%ﬁm%wmﬁ@aﬁﬁﬁm
& aren T | |

. TEIER T TR TR IR EH T T (dshes) fdg®, 2010 gﬂﬂﬁﬂ
MW(N :
' I,

T ds e,
T |



TR YA AHRWO ee, 19 #E, 2010 3

No. 402(2VLXXIX-V-1-10-1{Ka)13-2010
Daied Lucknow, March 19,2010

{N pursuance of the provisions of clause (3) of Article 348 of-the Constitution, the Governor is pleased

o order the publication of the following English translation of the Uttar Pradesh Rajkoshiya Uglardayitwa Aur

Budget prabandh (Sanshodhan) Adhiniyam, 2010 (Uitar Pradesh Adhiniyam Sankhya 15 of 2010) as passed by

he Uttar Pradesh Legislature and assented to be the Govemor on March 18, 2010.

THE UTTAR PRADESH FISCAL-RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) ACT. 2010
(U.P ACTNG. 15 0F 2010)
[Ax passed by the Uttar Pradesh Legislature]
AN
ACT
ww amend the Uttar Pradesh Fiscal Responsibility and Budger Management Act, 2004
1T 15 HERBY enacted in the Sixty-first Year of the Republic of India as follows :-

1. {1} This Act may be called the Uttar Pradesh Fiscal Responsibility and Shorttitle and
Budget Management (Amendment) Act. 2010, commencement

{2) Tt shall come into force on such date as the Staie Government may, by
notification, appoint.

2. In section 4 of the Utar Pradesh Fiscal Responsibility and Budget Amendment of
Management Act, 2004, in sub-section (3) for clauses (c) and (d), the following clanses f“:“’:‘;“?up'
Cing. 20
shall be substitured, namely - _ 2604
“fc) reduce fiscal deficit to such level as percentage of Gross State
Domestic Product and in such period as may be prescribed by the State

Government:

(d) reduce fiscal deficit as percentage of Gross State Domestic Product in
each of the financial years referred to in clause (¢) in a manner consistent with
the goal.set out in that elause.”

STATEMENT OF OBIECTS AND REASONS

The Uttar Pradesh Fiscal Responsibility and Budgei"Management Act, 2004 has been enacted tq'
provide for the responsibility of the State Government to ensure fiscal stability and sustainability and to
enhance the scope for improving social and physical infrastructure and human development by achzevzng
sufficient revenue surplus. reducing fiscal deficit and removing impediments o the effective conduct of
fiscal polny and prudent debt management thm’ugh limits on State Government borrowings. Government
guaranteds, debt and deficit, greater transparency in fiscal operations of the State Government and use of a
medium term fiscal framework,

Clauses {(c) and (<t} of sub-section (3) of scction 4, of the said' Act, provide that the Siate
Govemrnem shall reduce fischl deficit 10 not more than three per cent of the estimated Gross State
Domestic Product within the period commencing onlst day of April 2004 and ending with the 31st day of -
March, 2009, and reduce fiscal deficit as percentage of Groés State Domestic Product in each .of the
{inancial years and the goal referred to above.

Fiscal deficit of the Government in a year, represents the net borrowing by the Government during

the vear which is used o fund capital expenditure and development expenditure and comtralling fiscal
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deficit implies reducing capital and development expenditure. In the recent years, there has been a gener
economic slowdown affecting all sectors of economy. This has not only affected the buoyancy of taxes but
also has necessitated infusion of more funds b’y the Government into various sectors of the economy 1o

provide iinpetus to economic growth,

It has. therefore. been decided to amend the said clauses f¢) and (d) to provide respec(i\fely‘for
reducing fiscal deficit as percentage of Gross State Domestic Product and in such period as may be
prescribed by the State Government. and for reducing fiscal deficit as percemtage of Gross State Domestic

Product in each of the financial years as may be prescribed under clause (c).

The Uttar Pradesh . Fiscal Responsibility and. Budget Management. (Amendment)

Bill. 2010 is-mtroduced accordingly.

By order,
P V. KUSHWAHA,

Suchiv,
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No. 303(2)/LXXIX-V-1-11-1 (ka) 10/2011
ated Lucknow, March 4, 2011
IN pursuance of the provisions of clause (3) of article 348 of the Constitution, the Governor is
oleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiva
Uttardayitwa Aur Budgel Prabandh (Sansodhan) Adhinivam, 2011 (Uttar Pradesh Adhinivam Sankhy 5 of
2011) as passed by the Uttar Pradesh Legislature and assented to by the Governor on Marck 3, 2011 —

THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) ACT, 2011
[U.P. Act No. 5 of 2011}
{4s passed by the Uttar Pradesh Legislature )

- AN
ACT
t0 aniend the Uttar Pradesh Fiscal Responsibitity and Budget Maragemen: Aci,
2004,
IT 15 HEREBY enacted in the Sixty-second Year of the Republic of Indiz as
follows :~ :

“1. (1) This Act may be called the Uttar Pradesh Fiscal Respons1b1hty and _ Short title
Budget Management (Amendment) Act, 2031

.

2. In section 3 of the Utiar Pradesh Fiscal Responsibility and Budgst Amendmem  of
section 3 of UP.

Management Act, 2004 hereinafier referred to as the principal Aci, after sab- .
Act no. 5 02004

section {5}, the following sub-section shall be inserted namely:—

{6} The State Government shali endeavour to make the Mediura Term

Fiscal Restructuring Policy more comprehensive giving detaile of all
2 ¥ P giving

significant items of receipt and expenditure.””’
3. In section 4 of the principal Act, in sub-section (3),— Amendmern of

: section 4

fa) for clause a) the following clause shall be substituica, namely:—
“*{a) reduce revenue deficit to nil by the end of the fiscal year

L

2011-12, and maintain revenue balance or attain a surplus thereafier’
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(b) for clause (¢} the following clause shall be substituted, namely:—

“f¢) reduce fiscal deficit to not more than three percent of the
estimated Gross State Domestic Product by the year referred to in
clause (a) and maintain this level thereafier’”

{c} for clause (/) the following clause shall be substituted namely:—

“(f) ensure that the total debt stock at the end of the fiscal year

2014-15 does not exceed forty two percent of the estimated gross state

domestic product for that year’’

Amendimeat of 4, In section 6 of the principal Act, afier sub-section (5), the Totlowing sub-
section § section shall be inserted, namely:— '

*(6) The Government shall appoint an independent agency to review the
status of financial position of the Government with special reference to the
compliance of the provisions of this Act. The periodicity of such review shall
be such as may be prescribed.”’

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been enacted to
provide for the responsibility of the State Government to ensure fiscal stability and sustainability ang to
enhance the scope for improving social and physical infrastructure and human development by achieving
sufficient revenue surplus, reducing fiscal deficit and removing impediments to the effective conduct of
fiscal policy and prudent debt management through limits on State Government borrowings, Government
guarantees, debt and deficit, greater transparency in fiscal operation of the State Government and usc of a
medium term fiscal framework.

2. Clause fa), (¢} and (f) of sub-section (3) of section 4, of the said Act, provide that the State
Government shall reduce fiscal deficit to not more than three percent of the estimated Gross State
Domestic product within the period commencing on 1* day of April, 2004 and ending with the 31* day of
March, 2009 and reduce fiscal deficit as percentage of Gross State Domestic Product in each of the
financial years and the goal referred to above.

3. The Thirteenth Finance Commission has recommended for the shifting the target years for
achieving fiscal targets mentioned in para 2 above.

It has, therefore, been decided to amend the said clauses (a), (¢) and (#) to provide respectively for
reducing revenue deficit, fiscal deficit and debt stock as percentage of Gross Domestic Product as per the
recommendations of the thirteenth Finance Commission. Besides, the Thirteenth Finance Commission has
recommended 1o make the medium term Fiscal restructuring policy 1o be made more comprehensive, and
to constitute an independent authority to review the fiscal position of the State with special reference to the
implementation of various clauses of the said Act of 2004,

The Uttar Pradesh Fiscal responsibility and budget management (Amendment) Bill, 2011 18
introduced accordingty. '

By order,
K.K. SHARMA,

Pramukh Sachiv.

foqeiogotio—Todic 1232 Tl (fRe)—2011—(2516)--597-+2 Uil (Frgee /o / IMHHT) |
foTHogodio—Tadlo 188 Ao fAETR—2011—(2517)-850 WAl (regex / o / JHRE) |
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No. 1035(2)/LXXIX-V-1-11-1{Ka)23-2011
Dated -Lucknow, September 01,2011

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Goverrior is pleased
to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya Uttardayitwa Aur
Budget Prabandh (Dwitiya Sansodhan) Adhiniyam, 2011 (Uttar Pradesh Adhiniyam Sankhya 17 of 2011) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on August 30, 2011 :~

THE UTTAR PRADESH FISCAL RESPONSIBILITY. AND BUDGET
MANAGEMENT (SECOND AMENDMENT) ACT/ 2011
(U.P. Actno. 17 of 2011)
[As passed by the Uttar Pradesh Legislature]
AN
ACT

Jurther to amend the Ultar Pradesh Fiscal Responsibi!&‘ty ‘and Budget
Management Act, 2004

IT 1S HEREBY enacted in the Sixty-second Year of the Republlc of India as
follows - f

) 1. This Act may be called the Uttar Pradesh Fiscal Responsxblhty and Budget - Short title
Management (Second Amendment) Act, 2011 ' a

2. In section 4 of the Utiar Pradesh Fiscal Responsibility and Budget Ameridment of

‘Management Act, 2004 in sub-section (3),- f\e":m"z Offlfgggg
ctna. > o

{a) for clause (c) the following clause shall be substizuted, namely :-

“(c) maintain fiscal deficit at not more than three percent of the :
estimated Gross State Domestic Product in each of the Years 2011-12, 2012-
13, 2013-14 and 2014-‘15:”

(b} for clause (f) the following clause shall be substitured, namely -

“(f} ensure that the total débt stock is maintained‘ not more than 46.9
percent, 45.1 percent, 43.4 percent and 41.9 percent of the estimated Gross
State Domestic Prodﬁct at t_he end of the Year; 2011-12, 2012-13; 2013-14
and 2014-15 respectively.”

STATEMENT OF OBJECTS AND REAS QNS

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has beén enacted to
provide for the responsibility of the State Government to ensurt fiscal stability and sustainability and to
enhance the scope for improving social and physical infrastructure and human development by achieving
sufficient revenue surplus, reducing fiscal deficit and removing impediments to the effective conduct of
fiscal policy and prudent debt management through limits on State Government bonrowings Government
Buarantees, debt and deficit, greater transparency in fiscal operations of the State Government and use of a
medium term fiscal framework.

2. Clauses (a), (c) and (f) of sub-section -(3) of section 4 of the said Act, provide that the State
Government shall reduce fiscal deficit to not more than three percent of the estimated Gross State
Domestic Product within the period commencing on 1st day of April, 2004 and ending with the 31st day of
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—_—
March 2009, and reduce fiscal deficit as percentage of Gross State Domestic Product in each of the

financial years. and the goal referred to above. The Act also provides for reducmg total liabilities of th,
Government to not more than twenty five percent of Gross State Domestic Product by the end of the year
2017-18. Th:ough the Uttar Pradesh Flscal Responsibility and Budget Management (Amendment) Act,
2011 an amendment for achieving revenuc deficit and fiscal deficit reduction targets by the end of the year.
2011-12 and reducing total liabilities to not more than forty two percent of Gross State Domestic Product
by the end of the year 2014-15, has been mcorporated

3.0n the basis of the recommendan_gnsﬁof the Thirteenth.Firiance Commission, the Government
of India has prescribed fiscal consolidation path for State Governments covering the period 2011-17
to 2014-15, specifying yearwise levels of revenue deficit, fiscal deficit and debt stock for different State
Governments as percentages of estimated Gross State Domestic Product. Grant of dept relief and Staie
specific grants'to a State: Government under the recommendations of the Thirteenth Finance Commission
are linked to inclusion in the Uttar Pradesh Fiscal Responsibility. and Budget Management Act, 2004 of
these yearwise levels of revenue deficit, fiscal deficit and debt stock as percentagcs of Gross State
Domestic Product and achieving these levels.

It has, therefore, been decided to amend the Uttar Pradesh Fiscal Responsxblhty and Budgct
Management Act, 2004 in pursuance of the fiscal consolidation path prescribed by the Government of
India for Uttar Pradesh.

The Uttar Pradesh Fiscal Responsibility and Budget Management (Second‘Amendmem_) Bill,
2011 is introduced accordingly. '

By order,

K. K. SHARMA, -
Pramukh Sachiv.

ﬁ‘fo@o!;otﬂc}wﬂb 345 oA (fR0)—2011—(847)-599 WA (F7YeY/Tho / ATHHT) |
florHogotlo—Fotlo .7 WMo fAHT0-2011--(848)—500 HfRAT (FYeX / o / HTHHT) 1
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NO. 583 (2)/LXXIX-V-1-16-1 (ka) 8-2016
Dated Lucknow March 22,2016

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Rajkoshiya Uttardayitwa Aur Budget Prabandh (Sanshodhan) Adhiniyam, 2016 (Uttar Pradesh Adhiniyam

Sankhya 8 of 2016) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
March 21, 2016 :—

THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) ACT, 2016

[U.P. Act No. 8 of 2016]
(As passed by the Uttar Pradesh Legislature)
AN
ACT

further to amend the Uttar Pradesh Fiscal Responsibility and Budget
Management Act, 2004,

IT IS HEREBY enacted in the Sixty-seventh Year of the Republic of India as
follows:—

1. This Act may be called the Uttar Pradesh Fiscal Responsibility and Short title
Budget Management (Amendment) Act, 2016.

1NN RPH 7N1A Nata | Vidhaila Adhinivam Faldas
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Amt_fndmﬂmﬂf 2. In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget
section 4 of U.P,

Act no. 5 of 2004 Management Act, 2004, in sub-section (3)—

(a) for clause (c) the following clause shall be substituted, namely:—

“(c) (i) maintain fiscal deficit at not more than three percent of the
estimated Gross State Domestic Product in each of the Years 2015-
2016, 2016-2017, 2017-2018, 2018-2019, and 2019-2020:

Provided, that, if debt to GSDP ratio in the preceding year is not more than
25 percent and revenue deficit in the current year as well as in the preceding year is nil,
the limit of fiscal deficit to GSDP ratio may be increased to 3.25 percent:

Provided further that if the interest payments in the preceding year are not
more than 10 percent of the revenue receipt and revenue deficit in the current year as

well as in the preceding year is nil, the limit of fiscal deficit to GSDP ratio can be
increased to 3.25 percent:

Provided also that if the conditions mentioned in both the foregoing provisos
are fulfilled, the limit of fiscal deficit to GSDP ratio my be increased to 3.50 percent;

(ii) If, in the period 2015-2016 to 2018-2019, in a given year the State
Government does not exhaust the borrowing ceiling of three percent of GSDP
for that year, then the State Government will have an option of availing the
unutilised borrowing amount calculated in rupees only in the
following year;”

(b) for clause (f) following clause shall be substituted, namely:—

“(f) ensure that the total debt stock is maintained at not more than 31
percent, 31 percent, 30.50 percent, 30.50 percent and 30 percent of the
estimated Gross State Domestic Product at the end of the Years 2015-2016,
2016-2017,2017-2018, 2018-2019 and 2019-2020 respectively;”

(c) after clause (f) the following clause shall be inserted, namely:—

“(g) provide for at least 70 percent of budget provision for capital
works for the ongoing capital works and not more than 30 percent for the new
capital works in the annual budget provision of various departments.”

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been enacted to
provide for the responsibility of the State Government to ensure fiscal stability and sustainability and to
enhance the scope for improving social and physical infrastructure and human development by achieving
sufficient revenue surplus, reducing fiscal deficit and removing impediments to the effective conduct of
fiscal policy and prudent debt management through limits on State Government borrowings, Government
guarantees, debt and deficit, greater transparency in fiscal operations of the State Government and use of a

medium term fiscal framework.

2. Clause (c) of sub-section (3) of section 4 of the said Act provides that the State Government
shall maintain fiscal deficit at not more than 3 percent of the estimated Gross State Domestic Product in
each of the Years 2011-2012, 2012-2013, 2013-2014 and 2014-2015. Clause (f) of sub-section (3) of
section 4 of the said Act provides that State Government will ensure that the total debt stock is maintained
at not more than 46.9 percent, 45.1 percent, 43.4 percent and 41.9 percent of the estimated Gross State
Domestic Product at the end of the Years 2011-2012, 2012-2013, 2013-2014 and 2014-2015 respectively.
The Fourteenth Finance Commission has made recommendations for fiscal consolidation of the Central
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-
_overnment as well as the State Governments. In the said recommendations limits for fiscal deficit and

debt stock as percentage of Gross State Domestic Product and limits for budgetary provisions for ongoing
and new capital works have been suggested. The State Government finds the said recommendations
acceptable. It has, therefore, been decided to amend the said Act to provide for,—

(a) maintaining fiscal deficit at not more than 3 percent of the estimated Gross State
Domestic Product in each of the years 2015-2016, 2016-2017, 2017-2018, 2018-2019 and
2019-2020 and ensuring that the total debt stock is maintained at not more than 31 percent,
31 percent, 30.50 percent, 30.50 percent and 30 percent of the estimated Gross State Domestic
Product at the end of the Years 2015-2016, 2016-2017, 2017-2018, 2018-2019 and 2019-2020
respectively;

(b) at least 70 percent of budget provision for capital works for the ongoing capital works
and not more than 30 percent for the new capital works in the annual budget provision of various
departments.

The Uttar Pradesh Fiscal Responsibility and Budget Management (Amendment) Bill, 2016 is
introduced accordingly. :

By order,
ABDUL SHAHID,
Pramukh Sachiv.

MogxIogeRo—goRo 1030 eTy=— (RN} -2016—(2394)-599 Wil (F¥gex /€10 / JTHAC) |
Rogwiogodlo—godio 131 o fAumfl—26—03-2016—(2395)-300 HfdAl (Fryew /o /3MHAC) |

1030_RPH 2016 Data | Vidhaika Adhiniyam Folder
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No. 1578(2) /LXXIX-V-1-20-1(ka)15-20
. Dated Lucknow, August 31, 2020
IN pursuance of the provisions’ of clause (3) of Article 348 of the Conétitution, the Govemor is
pleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya
Uttardayitwa Aur Budget Prabandh (Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam
Sankhya 12 of 2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
August 28, 2020. The Vltta (Aay-Vyayak) Anubhag-1, is administratively concerned with the said
adhiniyam. :
THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) ACT, 2020
(U.P. Act no. 12 OF 2020)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
Jurther to amend "the Uttar Pradesh Fiscal Responsibility and Budget

Management Act, 2004.
IT Is HERERY enacted in the Seventy First Year of the Republic of Indla as

follows :—
1. (1) This Act may be called the Uttar Pradesh Fiscal Responmblhty and
Budget Management (Amendment) Act, 2020.

Short title and
commencement

(2) It shall be deemed to have come into force on March 3 1, 2020.

2. In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget Amendment of
Management Act, 2004 in sub-section (3),— section 4 of U.P.
Y ‘ Actno. 5 of 2004

(a) after sub-clause (i) of clause (c), the following proviso shall be

inserted, namely :— ‘
“Provided also that the ceiling of fiscal deficit in the fiscal year

2019-2020 shall be enhanced by an additional borrowing of Rupees 16,570

crore, aliowed by the Government of India, over and above the ceiling of

3 per cent of the estimated Gross State Domestic Product for the fiscal year

2019-2020.7;

(b) afier clause (f}, the following provisp shall be inserted, namely :~
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“Provided that the total debt stock at the end of the fiscal year 2019-2020
shall be enhanced by an additional borrowing of Rupees 10,570 crore allowed
by the Government of India, over and above 30 per cent of the estimated
Gross State Domestic Product for the fiscal year 2019-2020.”

Repeal and ) 3. (1) The Uttar Pradesh Fiscal Responsibility and Budget U.P.Ordinance,
saving Management {Amendment) Ordinance, 2020 is hereby repealed. no. 3 of 2020

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisi-ons of the principal Act
-as amended by this Act as if the provisions of this Act were in force at
all material times. '

.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been
enacted to provide for the responsibility of the State Government to ensure fiscal stability and
sustainability and to enhance the scope for improving social and fiscal infrastructure and human
development by achieving sufficient revenue surplus, reducing -fiscal deficit and removing
impediments to the effective conduct of fiscal policy and prudent debt management through
limits on State Government’s borrowings Government guarantees, debt and deficit, greater
transparency in fiscal operations of the State Government and use of a medium term fiscal
framework. R :

.

The Government of India, has adjusted Rs. 58,843 crore against the States’ share of
Central taxes in the fiscal year 2019-20, on account of lower tax revenue collection during the
year 2018-2019. In view of reduction in states’ resources due to fall in states’ share in Central

* . taxes, the Govemmer-lt of India, has allowed the State of Uttar Pradesh an additional borrowing

of Rs. 10,570 crore in the year 2019-20 as a one-time special dispensation subject to the
amendment of the Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 for the
year 2019-20. In view of the above it had been decided to amend the said Act.

Since the State Legislature was not in session and immediate Legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Fiscal Responsibility and
Budget Management (Amendment) Ordinance, 2020 (U. P. ordinance no. 3 of 2020) was
promutgated by the Governor on March 31, 2020. ' :

This Bill is introduced to replace the aforesaid Ordinance.

, By order,
J'P. Singh-11,
Pramukh Sachiv,

Srogziogodio—vodio 184 wrTaA—(R)—2020- (550)—599 Hfrgi—(@FE /Do / JATHRIE) |
Hrogaogodio—todio 142 w0 Remii—2020—(551)-500 wRmi—(F=ger /o / 3if6Rie) |
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© No. 1569(2) /LXXIX-V-1-20-1(ka) 25-20 4
Dated Lucknow, August 31, 2020 '

IN pursuance of the provisions of clau;:a {3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya
Uttardayitwa Aur Budget Prabandh (Dwitiya Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam
Sankhya 22 of 2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
August 28, 2020. The Vitta (Aay-Vyayak) Anubhag-1, is administratively concerned with the said

adhiniyam.
THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (SECOND AMENDMENT) ACT, 2020
(U.P. Act no. 22 OF 2020) '
[4s passed by the Uttar Pradesh Legislature]
AN
ACT

Jurther to amend the Uttar Pradesh Fiscal Responsibility and Budget
Management Act, 2004.
IT 18 HEREBY enacted in the Seventy First Year of the Republlc of India as
follows :— -
i. (1) This Act may be called the Uttar Pradesh Fiscal Responsibility and
Budget Management (Second Amcndmem) Act, 2020. -

* (2) It shall be deemed to have come into force with cffect from
June 19, 2020.

2. In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget
Management Act, 2004 in sub-section (3) for clause (c) the following clause shall be
substituted, namely :—

*‘(c) maintain fiscal deficit at not more than five per cent of the
estimated Gross State Domestic Product in the fiscal year 2020-2021.”

Repeal and 3. (1) The Uttar Pradesh Fiscal Responsibility and Budget
saving Management (Second Amendment) Ordinance, 2020 is hereby
repealed. § -

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act'as amended by this Act as if the provisions of this Act
were in force at all material times.

"

STATEMENT OF OBJECTS AND REASONS

-

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been
enacted to provide for the responsibility of the State Government to ensure fiscal stability and
sustainability and to enhance the scope for social and fiscal infrastructure and human
development by achieving sufficient revenue surplus, reducing fiscal deficit and removing
impediments to the effective conduct of fiscal policy and prudent debt management through
limits on State Government’s borrowings Government guarantees, debt and deficit, greater
transparency in fi scal operations of the State Government and use of a medium term fiscal

framework. . : -

s -

20} RPH (Budget Amendment-II) 202¢ data 1}

Short title and
commencement

Amendment of
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The COVID-19 pandemic has adversely affected the resources of the States and the
Centre. In view of the above, to raise additional resources, the Central Government has allowed
an additional borrowing limit of 2 per cent of the Gross State Domestic Product to the State
Governments for the financial year 2020-2021. For which State Governments were required to
amend their Fiscal Responsibility and Budget Management Act. Therefore, it was decided to
amend the aforesaid Act. ’

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Fiscal Responsibility and
Budget Management (Second Amendment) Ordinance, 2020 (U. P. ordinance no. 13 of 2020)
was promulgated by the Governor on June 19, 2020.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
- ] ). P. SINGH-II,
Pramukh Sachiv.

GogHopRo—T0dI0 201 I ({&741)—2020--(584)—599 Fferdi—{@weR /€0 / ATHHe) |
diogHogodio—Todlo 159 W0 fRIrd—2020-(585)—300 Wi (F7gex /o / AHHT) |
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No. 1578(2) /LXXIX-V-1-20-1(ka)15-20
. Dated Lucknow, August 31, 2020
IN pursuance of the provisions’ of clause (3) of Article 348 of the Conétitution, the Govemor is
pleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya
Uttardayitwa Aur Budget Prabandh (Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam
Sankhya 12 of 2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
August 28, 2020. The Vltta (Aay-Vyayak) Anubhag-1, is administratively concerned with the said
adhiniyam. :
THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) ACT, 2020
(U.P. Act no. 12 OF 2020)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
Jurther to amend "the Uttar Pradesh Fiscal Responsibility and Budget

Management Act, 2004.
IT Is HERERY enacted in the Seventy First Year of the Republic of Indla as

follows :—
1. (1) This Act may be called the Uttar Pradesh Fiscal Responmblhty and
Budget Management (Amendment) Act, 2020.

Short title and
commencement

(2) It shall be deemed to have come into force on March 3 1, 2020.

2. In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget Amendment of
Management Act, 2004 in sub-section (3),— section 4 of U.P.
Y ‘ Actno. 5 of 2004

(a) after sub-clause (i) of clause (c), the following proviso shall be

inserted, namely :— ‘
“Provided also that the ceiling of fiscal deficit in the fiscal year

2019-2020 shall be enhanced by an additional borrowing of Rupees 16,570

crore, aliowed by the Government of India, over and above the ceiling of

3 per cent of the estimated Gross State Domestic Product for the fiscal year

2019-2020.7;

(b) afier clause (f}, the following provisp shall be inserted, namely :~
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“Provided that the total debt stock at the end of the fiscal year 2019-2020
shall be enhanced by an additional borrowing of Rupees 10,570 crore allowed
by the Government of India, over and above 30 per cent of the estimated
Gross State Domestic Product for the fiscal year 2019-2020.”

Repeal and ) 3. (1) The Uttar Pradesh Fiscal Responsibility and Budget U.P.Ordinance,
saving Management {Amendment) Ordinance, 2020 is hereby repealed. no. 3 of 2020

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisi-ons of the principal Act
-as amended by this Act as if the provisions of this Act were in force at
all material times. '

.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been
enacted to provide for the responsibility of the State Government to ensure fiscal stability and
sustainability and to enhance the scope for improving social and fiscal infrastructure and human
development by achieving sufficient revenue surplus, reducing -fiscal deficit and removing
impediments to the effective conduct of fiscal policy and prudent debt management through
limits on State Government’s borrowings Government guarantees, debt and deficit, greater
transparency in fiscal operations of the State Government and use of a medium term fiscal
framework. R :

.

The Government of India, has adjusted Rs. 58,843 crore against the States’ share of
Central taxes in the fiscal year 2019-20, on account of lower tax revenue collection during the
year 2018-2019. In view of reduction in states’ resources due to fall in states’ share in Central

* . taxes, the Govemmer-lt of India, has allowed the State of Uttar Pradesh an additional borrowing

of Rs. 10,570 crore in the year 2019-20 as a one-time special dispensation subject to the
amendment of the Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 for the
year 2019-20. In view of the above it had been decided to amend the said Act.

Since the State Legislature was not in session and immediate Legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Fiscal Responsibility and
Budget Management (Amendment) Ordinance, 2020 (U. P. ordinance no. 3 of 2020) was
promutgated by the Governor on March 31, 2020. ' :

This Bill is introduced to replace the aforesaid Ordinance.

, By order,
J'P. Singh-11,
Pramukh Sachiv,

Srogziogodio—vodio 184 wrTaA—(R)—2020- (550)—599 Hfrgi—(@FE /Do / JATHRIE) |
Hrogaogodio—todio 142 w0 Remii—2020—(551)-500 wRmi—(F=ger /o / 3if6Rie) |
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© No. 1569(2) /LXXIX-V-1-20-1(ka) 25-20 4
Dated Lucknow, August 31, 2020 '

IN pursuance of the provisions of clau;:a {3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya
Uttardayitwa Aur Budget Prabandh (Dwitiya Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam
Sankhya 22 of 2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
August 28, 2020. The Vitta (Aay-Vyayak) Anubhag-1, is administratively concerned with the said

adhiniyam.
THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (SECOND AMENDMENT) ACT, 2020
(U.P. Act no. 22 OF 2020) '
[4s passed by the Uttar Pradesh Legislature]
AN
ACT

Jurther to amend the Uttar Pradesh Fiscal Responsibility and Budget
Management Act, 2004.
IT 18 HEREBY enacted in the Seventy First Year of the Republlc of India as
follows :— -
i. (1) This Act may be called the Uttar Pradesh Fiscal Responsibility and
Budget Management (Second Amcndmem) Act, 2020. -

* (2) It shall be deemed to have come into force with cffect from
June 19, 2020.

2. In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget
Management Act, 2004 in sub-section (3) for clause (c) the following clause shall be
substituted, namely :—

*‘(c) maintain fiscal deficit at not more than five per cent of the
estimated Gross State Domestic Product in the fiscal year 2020-2021.”

Repeal and 3. (1) The Uttar Pradesh Fiscal Responsibility and Budget
saving Management (Second Amendment) Ordinance, 2020 is hereby
repealed. § -

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act'as amended by this Act as if the provisions of this Act
were in force at all material times.

"

STATEMENT OF OBJECTS AND REASONS

-

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been
enacted to provide for the responsibility of the State Government to ensure fiscal stability and
sustainability and to enhance the scope for social and fiscal infrastructure and human
development by achieving sufficient revenue surplus, reducing fiscal deficit and removing
impediments to the effective conduct of fiscal policy and prudent debt management through
limits on State Government’s borrowings Government guarantees, debt and deficit, greater
transparency in fi scal operations of the State Government and use of a medium term fiscal

framework. . : -

s -
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The COVID-19 pandemic has adversely affected the resources of the States and the
Centre. In view of the above, to raise additional resources, the Central Government has allowed
an additional borrowing limit of 2 per cent of the Gross State Domestic Product to the State
Governments for the financial year 2020-2021. For which State Governments were required to
amend their Fiscal Responsibility and Budget Management Act. Therefore, it was decided to
amend the aforesaid Act. ’

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Fiscal Responsibility and
Budget Management (Second Amendment) Ordinance, 2020 (U. P. ordinance no. 13 of 2020)
was promulgated by the Governor on June 19, 2020.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
- ] ). P. SINGH-II,
Pramukh Sachiv.
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No. 798 (2)/LXXIX-V-1-21-1-ka-26-21
Dated Lucknow, August 24, 2021

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the

_ Governor is pleased to order the publication of the following English translation of the Utiar Pradesh

Raajkoshiya Uttardaayitva Aur Budget Prabandh (Sanshodhan) Adhiniyam, 2021 (Uttar Pradesh
Adhiniyam Sankhya 23 of 2021) as passed by the Uttar Pradesh Legislature and assented to by the

Governor on August 24, 2021. The Vitt (Aay-Vyayak) Anubhag-1 is administratively concerned with the
said Adhiniyam.

THE UTTAR PRADESH FISCAL RESPONSIBIL]TY 'AND BUDGET
MANAGEMENT (AMENDMENT')
ACT, 2021
(U.P. Act no. 23 0f 2021)
[As passed by the Uttar Préidesh Legislature]
AN
AcT

further to amend the Uttar Pradesh Fiscal Responsibility and Budger Management
Aet, 2004

IT [$ HEREBY enacted in the Seventy seconid Year of the Repubhc of India as
follows :-

1. This Act may be called the Uttar Pradesh Fiscal Responsibility and Budget Short title
Management (Amendment) Act, 2021.

2. In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget Amendment of
Management Act, 2004, in sub-section(3), for clause (c) the following clause shall be section 4 of
substituted, namely :- ' U.P. Act no. 5 of

) ) 2004
"(¢) maintain fiscal deficit at not more than four percent, three and a half

percent, three percent, three percent and three percent of the estimated Gross

State Domestic Product in each of the years 2021-2022, 2022 2023, 2023-

2024, 2024-2025 and 2025-2026 respectively :

" Provided, that, based on performance criteria in the p"ower sector, an exira
annual borrowing space of 0.50 percent of Gross State Domestic Product will be
available for each of the year of period 2021-2022 to 2024-2025."

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been enacted to
provide for the responsibility of the State Government to ensure fiscal stability and sustainability and to
enhance the scope for improving social and physical infrastructure and human development by achieving .
sufficient revenue surplus, reducing fiscal deficit and removing impediments to the effective conduct of
fiscal policy and prudent debt management through limits on State Government borrowings, Government
guaraniees, debt and deficit, greater transparency in fiscal operations of the State Government and use of
a medium term fiscal framework.

2. The Fifteenth Finance Commission has made recommendations for fiscal consolidation of
the Central Government as well as the State Governments. The Central Government has accepted some
recommendations as mentioned in ATR dated 01 February, 2021 issued by Department of Economic

~ Affairs, Ministry of Finance, Government of India. In the accepted recommendations, lirhits for fiscal

259_RPH vidhaika -21 Adhiniyam folder _(Bazat Prabandh )-2021 [ata-41
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deficit as percentage of Gross State Domestic Product have been suggested. The State Government finds
the said recommendations acceptable. It has, therefore, been decided to amend the said Act to provide
for —

maintain fiscal deficit at not more than four percent, three and a half percent, three percent, three
percent and three percent of the estimated Gross State Domestic Product in each of the years 2021-2022,
2022-2023, 2023-2024, 2024-2025 and 2025-2026 respectively :

Provided, that, based on performance criteria in the power sector, an extra annual borrowing
space of 0.50 percent of Gross State Domestic Product will be available for each of the year of period
2021-2022 to 2024-2025. )

The Uttar Pradesh Fiscal Responéibility and Budget Management (Amendment) Bill, 2021 is
introduced accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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